IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI,

0A No, 840/92

New Delhi this the 14th Day of February, 1997

Hon'ble Smt,Lakshmi Swaminathan, Member(J)
Hon'ble Shri N,Sshu, Member(a)

Shri 8,5, Bhatnagar

C/o Mrs &aj Bhatnagar,
A-2/76,L1G Flats, Paschim Vihar,
Ney Delhi-63

‘ ees Applicant
(By Advocate Shri D,C. Vohra )

Vs,

1, Union of India through the
Foreign Secratary,
Ministry of External Affairs,
south Block, New Delhi,

2, The Qipectorate of Estates,
through the Assistent Director of Estates,
Type C(B) Section, Nirman Bhauwan,
Neuw Delhi,

oo Respondents
(Nons for ths respondents )

0 R D ER (ORAL)

(Hon*ble smt.lLakshmi Suaminathan, Member {3)

Learned counsel submits that in viey of the

amendment in Rule 72(6) of the CCS Pension Rules, 1972,
as gmended by the Sfanding Order dated 9,2,1991, he sssks
permission to withdraw this application as it is not

maint ginable,

~

2. In the above circumstances, permission to withdray
th2 OA is granted, Accordingly OA is dismissgg as withdraun,
(N, Sahu) ( Smt.Lakshmi Swaminathzn)

Member (A) Memb er ( 3)

sk




